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2. I am to request that the con-
currence of Rajya Sabha in the said
motion, and also the names of the
memberg of Rajya Sabha so nomi-
nated, may be communicateq to this
House.”

PRIVILEGE ISSUE AGAINST SHRI
SHEEL BHADRA YAJEE
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MR CHAIRMAN: We are not con-
cerned here with parties and we have
hag enough of discussion on this
matter. There were allegations and
counter-allegations, replies and
counter-replies and therefore 1t is
enough, I advise Members not to
make allegations and counter-allega-
tions hereafter

sy TRATTAN  (IAC TR)
o A%Z H M AT AE A |

SHRI TRILOKI SINGH (Uttar
Pradesh): My friend Mr. Yajee takes
the responsibility for the accuracy of
the statement made by him. On the
other hang hon. Mr. Rajnarain sticks
to his pownt of view and says that
Mr. Yajee, knowing it to be false, in
order to muslead the House, made a
statement. With your permission, I
would draw your attention to page 115
of the May’s Parliamentary Practice,
XVII Edition. Have you
got a copy, Sir? It s on page
“Misconduct of Members or Officers
of either House as such” The Heading
1s “Misleading the House”. It says:

“The House may treat the making
of a deliberately misleading state-
ment as a contempt.”
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In support of this there is an authority,
the well known 1961 Profumo case, re-
ported in the Commons Journal at
Pbage 246. Now there are two versiong
about this statement, The hon. Mem-
ber who made it takes the responsibi-
lity for its accuracy, The hon. Mem-
ber who questions this says it is in-
correct; he said repeatedly it was “in-
correct” at the time ihe statement was
made. I have gone through the pro-
ceedings, Sir, He questioned the state-
ment then and here So, Sir, accord-
ing to Mr. Rajanarain, Mr. Yajee made
an incorrect stalement to mislead the
House, and he deliberately  did it.
There is no question of any contempt
of Dr. Ram Manohar Lohia, T will ask
my friend, Mr. Rajnarain, to amend
the complaint in such s manner that
Shri Yajee deliberately made an in-
correct stafement to mislead the House
which amounts {0 a contempt of the
House. And therefore, Sir, most res-
pectfully I would sumbit that you
should hold it in order and, according
to the Rules of the House, the Leader
of the House, or whoever might be
officially representing the Government
at the moment, should make a motion
that the complaint be referred to ihe
Committee of Privileges,

SHRI M. M. DHARIA (Maharash-
tra): Sir, T have to say something on

the statement made by Mr. Triloki
Singh.
SHRI TRILOKI SINGH: T have

not made any statement.

SHRI M. M. DHARIA: On what-
ever you have sald. Sir, my submis-
sion is this. We are having our Rules
of Procedure, This is rule 187:

“Subject to the provisiong of
these rules, 3 member may, with the
consent of the Chairman, raise a
question involving a breach of pri-
vilege either of a member, or of

the Council or of a committee there-
of.”

That way you had granted leave to
Mr, Rajnarafn to raise this issue. Now
yule 188 says this:
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“A member wishing to raise a
question of privilege shall give
notice in writing to the Secretary
before the commencement of the
sitting on the day the question is
proposed to be raised” = R 4

MR. CHAIRMAN: There is no ques-
tion of privilege being alllowed. Please
sit down.

SHRI M M. DHARIA: That is not
the question, Sir. Let me proceed to
say further. Now it was proposed by
Mr. Triloki Singh to Mr, Rajnarain te
amend the gtatement that he had
taken before you, It cannot be done
under the present rules, Sir. If Mr.
Rajanarain has already given his
statement in writing to the Secretary
under rule-188, then there can be ne
question of amending that,statement;
it cannot be done under the rules. So,
Sir, you cannot allow Mr. Rajnarain
to amend that statement, My sub-
mission to your honour is this. I have
been following the proceedings here
and with great respect, Sir, I have
a submission to make ang it is that,
many times, we are not going accord-
ing to the rules. Mr. Rajnarain want-
ed to raise this matter. I go not know
whether your permission was obtain-
ed. But it seems that it might have
been obtained, because he was allowed
to speak on that day. Then there are
certain rules, and according to  the
rules we have to go.

SHRI BHUPESH GUPTA (West
Bengal): On g point of order, may }
know, Sir, under what rule he has got
up? It is very important, We heard
patiently when he went on giving a
lecture on rules. But the hon, Mem.
ber raised something else. Now, Sir,
it is for you to say whether he is im
order or not, Under what rule did
this hon. Member get up to lecture on
rules? There is no such rule undex
which he can do so.

SHRI M. M. DHARIA: I sought the
permission of the Chair since T wantegd
to say something on the issue, and the
Chairman allowed me to have my say.
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Here it is alleged that it is a question
of privilege and the hon. Member, Mr.
Rajnarain, hag raised 1t. Now we
rnust go according to the rules and
regulations. 1 have to sumbit that
if this sort of privilege motion is rais-
ed in the House, we shall not be go-
ing according to the rules, and to call
upon the Member to make 5 state-
ment was nof also according to  the
rules. That is my submission. Why
all this is being done is the point I
raise,

MR. CHAIRMAN: Mr, Yajee was
not here yesterday, and since he was
here today

S5t TeHAREvn  fSEEr "\
g U Al UgS gAT 99 | A §
et FET

MR. CHAIRMAN: Will you please
sit down? Liel me explaih I shall give
you an opportunity. When I want
to explain a certain thing, which may
help the House, please allow me to do
so. Mr. Yajee was not here yesterday;
he was here today. "In connection with
this he came to me and I said: “Yes-
terday I said like this. Would you
like to make a statement?”and he as
a gentleman said: “I will make a
statement?” and he as a gentleman
said: “I will make a statement”. Now
what I would like to say is this. T am
not satisfied with the way in which
he has made the statement. I would
like him to substantiate before me
what he said, and then I would like
to proceed with further proceedings
in this mafter. This is my ruling.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHR1 I. K. GUJRAL):
He cannot speak after you have given
the ruling Sir.

SHRI RAJNARAIN: Just hear me.
1 know my duty. I know parliamen-
tary procedure. I have sought the
permission of the Chair and the
Chair has given me the permission to
speak,
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MR. CHAIRMAN: I have given my
ruling but I will hear you.
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MR. CHAIRMAN: I have given my
ruling on what Mr. Triloki Singh
said; and I am sure Mr. Triloki Singh

himself will agree with me on the
attitude 1 have taken.

SHRI RAJNARAIN: That is a
different thing, On whether I agree
or not I have not said anything. Let
me have my say, Sir.

SHRI M. M. DHARIA: May I know,
Sir, whether it is in order.
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MR. CHAIRMAN: I have given my
ruling and I think that the attitude I
have taken is good. Let ug see whes
there Mr. Yajee substantiates or not/
what he said. £
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MR. CHAIRMAN: No, no.
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MR. CHAIRMAN: I have given my
ruling

SHRI M. P. SHUKLA (Uttar Pra-
desh): I propose that Shri Rajnarain
should be named for disobeying the
Chair. He should be named, I have
already proposed that he should be
named.

sy TrFATCTAY
gt Fehr e

MR. CHAIRMAN: I have given my
rulizg in the matter. I am sorry; I
cannot and do not allow further pro-
ceedings in this matter. Next item.

& AT ar

SHRI TRILOKI SINGH: May I
make a submission, Sir? As I appre-
hended, I believe, Sir, that there is
some misunderstanding. If I  have
understood you cor: etly, Sir, your
ruling amounts to tais that the
matter has not been disposed of; 1t 1s
still pending After you have heard
Mr. Yajee mn your chamber, you will
come to a decision whether 1t
amounts to contempt of the House or
not. It seems to me that Mr. Raj-
narain is under the impression that
the matter has been disposed of The

matter is still pending Am I right,
Sir?
MR. CHAIRMAN: Yes.

SHRI TRILOKI SINGH: Then I
would request Mr. Rajnarain to allow
the Chair to satisfy itself as to how
matters stand, and then come before
the House and submit whether his
attempt was to mislead the House,
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whether he made an incorrect state-
ment, or not.

MR CHAIRMAN: Yes, Mr. Raj-
narain
) TAATAAN : W FgA AT

qqaq & fF Serr #1 8 | g7 AUy
& &1 7T F fog dom a9 &
EH ATUE I & a1 FEAl A g,
¥T Auar F o fqaeT & & oo
FI FI F 9 @ FGA, AR GH |

MR. CHAIRMAN: I cannot gliow

you now to rake up your point, I have
said what I had to say now.
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MR. CHAIRMAN: 1 cannot allew.

Now we pass on to the next item—

The Central Industrial Security Force
Bill.

| AFAEAT - SfE, & oy
TF g A RE

MR. CHAIRMAN: Now, Mr. Raj-
narain, I msht on your sitting down.

SHRI RAJNARAIN: No. § sy
AU AT T @IF | M9 FNMFF G |
AT FEE AT g @I F | ag Hrerwm
At gz a1 @ g, e & amee
T@1, e f@wEm 1 gE W
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MR. CHAIRMAN: Nothing more.
We now pass on to the next item,
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(Interruptions)
[TeE DeEpury CHAIRMAN ipn the Chair]

THE DEPUTY CHAIRMAN: Mr,
Rajmarain, please take your seat.

Y TRAATTAX : AEY | AL JqC N

THE DEPUTY CHAIRMAN: You
take your geat or withdraw from the
House. You will withdraw from the
House if you do not take your seat.

SHRI RAJNARAIN: No, never, 1
will not withdraw from the House.
Let the Marshall come. I will never
withdraw from the House,

SEVERAL HON. MEMBERS: Obey
the Chalr.

THE DEPUTY CHAIRMAN: Take
your seat. T request you to take your
seat.

SHRI RAJNARAIN:
to hear me first.

I request you

THE DEPUTY CHAIRMAN: I can-
not hear you any further after what
the Chairman has said.

ft qRATTEY : § A Y feuge
FTE fF o 5@ awn § ot ot
T AT OHIRW FL ..

THE DEPUTY CHAIRMAN: Please
take your seat or withdraw. From
now on nothing should be taken down
of the proceedings,

(Shri Rajnarain continued to speak)

THE CENTRAL INDUSTRIAL SECU-
RITY FORCE BILL, 1966—contd.

THE DEPUTY CHAIRMAN: Now
we pass on to the next item on the
Order Paper, i.e. further consideration
of the Central Industrial Security
Force Bill, Mr. Rajnarain was speak-
ing yesterday and he will now con-
tinue his speech,

|
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SHRIMATI YASHODA REDDY

(Andhra Pradesh): On what is he
speaking, Madam?
THE DEPUTY CHAIRMAN: On

what are you speaking, Mr. Rajnarain?
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